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[Shri Bhupesh Gupta] 
not disturb him deliberately. What is point he 
is making by reading such a long statement? 
If the intention is that the Members should be 
given an opportunity to seek clarifications, 
obviously it is not possible specially on a 
subject of this kind. Immediately after a long 
statement is read out, one can ask 
clarifications. That purpose is not served. If it 
is meant to be publi?ised through Parliament, 
it is not necessary to read it out. Sir, in such a 
matter, I ask the Minister to consider, as to 
how they can save time and at the same time 
help the Members. For instance, if copies of 
the statement, at least some are given in 
advance, we can have a look at it and then ask 
questions immediately. What he has read out, 
has he followed himself? Can he put 
questions to himself? He cannot. Somebody 
has written out the statement. He must have 
read it in the morning, and like a school-boy, 
the hon. Minister has read it out very loyally. 
But not a word has been understood. 

THE MINISTER OF THE STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): Sir, the hon. Member 
wants to save time. I think with his co-
operation, the House can save much more 
time. 

SHRI BHUPESH GUPTA: Don't be smart 
like that. All J say is, if you think you should 
read a statement, I have no objection. But 
then on such matters some time should be set 
apart for seeking clarifications or for making 
observations. Otherwise what does it mean? 
One-sided Government propaganda goes on. 
And tomorrow if you are not in a position to 
ask questions, it may create the impression as 
if we are all satisfied with this statement. 
Nothing of the' kind, perhaps. The Education 
Policy statement has been made. That is 
another policy statement. This is also an 
important policy statement. All I will suggest   
is   that   whenever     such   policy 

statements are made, time should be set apart 
for the Members to express their opinion, to 
give their views and seek clarifications on the 
policy statement. And this should be made a 
routine. Just as the making of the statement is 
allowed, similarly Members on this side and 
on that side also should not be debarred from 
asking questions. This is all I would ask. You 
have read it out. I tried to hear it. But for the 
life of me, I could not understand it. He must 
be very clear. Besides, it is a technical 
subject. 

SHRI VISWANATHA MENON (Kerala):   
Sir I endorse his opinion. 

1 
PROF. N. G. RANGA (Andhra Pradesh): 

Mr. Deputy Chairman, Sir, that used t<) be the 
practice in thg Past- *n the first Rajya Sabha, 
you know it used to be the practice. In the Lok 
Sabha, I would be surprised if it does not 
continue to be the practice even now, but it 
used to be the practice till 1971. Whenever 
such an important document comes to be laid 
on the Table of the House announcing 
Government policy, not only the leaders of the 
parties but also other important Members who 
take a special interest in those subjects are 
given an opportunity of asking for elucidation 
and expressing their views  also. 

MR DEPUTY CHAIRMAN: Now, further 
discussion on the Finance Bill, 1979. Shri 
Ram Lakhan Prasad Gupta. 

THE FINANCE BILL,   1979—contrd. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): Sir, there are five 
Ministers here and if he thinks...   
(Interruptions) 

 
DR. RAM KRIPAL SINHA: This question 

has been raised in the House.. . .    
(Interruptions) 

 

"But in 1974 Mrs. Gandhi was still 
making speeches about the ever present 
danger of subversion by the CIA whilst I 
was meeting with the relevant Indian 
officials about our common interests in 
China. In New Delhi I had pressed the 
Embassy to go back over the whole of the 
quarter century in India to establish just 
what we had been up to. In the end I was 
satisfied we had been up to very little. We 
had twice, but only twice, interfered in 
Indian, politics t0 the extent of providing 
money to a political party. Both times this 
was done in the face of a prospective 
Communist victory in a State election once 
in Kerala and once in West Bengal where 
Calcutta is located. Both times the money 
was given to the Congress Party which had 
asked for it. Once it was given to Mrs. 
Gandhi herself who was then a party 
official." 

 

. (Interruptions) .   
(Interruptions) 

[ Interruptions

(Interruptions) 

. (Inter-
ruptions ) 

. ( (Interruptions)
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"Taxation: The burden of taxation today 

falls heavily on the common man because of 
the levy of a number of excise duties and 
sales tax on articles of mass consumption. 
The incidence of indirect taxation on the 
poorer sections has increased many times 
since Independence. The operation of sales 
tax has also led to malpractices and 
harassment. The Janata Party considers it 
desirable to replace Stales tax wtth 
appropriate excise duties coupled with a 
formula which would ensure that the States 
derive steadily increasing share from the total 
collection thus maintaining the element of 
elasticity that is today being provided by 
sales tax. The party works towards a restric-
tive tax policy and strongly encourages 
savings. As far as direct taxation is 
concerned, it will raise the minimum 
exemption limit for income-tax  to  Rs.   
10,000." 
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"Water, water     everywhere    but not a 
drop to drink." 

 
Grain, grain everywhere but not a grain  to 
eat. 

 

 

♦SHRI E. R. KRISHNAN (Tamil Nadu) : 
Mr. Vice-Chairman, I would like to express 
my opinion on the Finance Bill,  1979. 

Generally, it is a good bill, but it also 
creates difference of opinion on some points. 

We- had purchased securities worth 770 
million dollars from U.S.A., but it is said, that 
profit out of the securities would be very 
meagre. Therefore, I cannot but lodge my 
protest against purchase of these securities. It 
has also been reported that our government   
made   an  investment   of 

♦English translation .of the    original 
speech in Tamil. 

I The Vice-Chairman     (Shri    any am Lai 
Yadav in the Chair] 
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330 million dollars in the Commercial Banks 
in U.S.A.; May I know the amount of interest 
that we are going to get thereon? How can our 
economy prosper, if we get less interest or no 
interest from the investment? 

When Janata      Government      presented   
its  first  budget,   there  was   a deficit of  Rs 
214 crores,    it may be seen from the present 
budget that the deficit    has    increased    to    
Rs.    1,403 crores,  in  spite  of new taxes  to  
the tune of about Rs.  900 crores.    There is so 
much propaganda about increase in production; 
yet we go on importing the essential 
commodities. A sum of Rs.  12,800 crores has 
been invested in the public undertakings; yet we 
get no profit from many of these undertakings. 
There is no point in merely accusing the 
undertakings; we have to fix the responsibility 
on the administration, which is so inefficient. 
We may   also   attribute   this   situation   to the 
vague Government policy,  which is not in the 
interest of the prosperity of public     
undertakings.   I     am afraid,   if  we   go  on  
the  same  way, there would be no profit at all 
from all public      undertakings.    Our    aim 
should be for running the undertakings 
profitability;  otherwise, it would bei  a   big  
crime  committed     against our plans and the 
country. 

I would like to draw the attention of the 
Finance Minister to the cartoon by Shri R. K. 
Laxman in today's Times of India which 
indicates the utter failure of the Janata Govern-
ment in the public undertakings started by 
previous government in regard to which the 
Janata Government is indulging in politics. 
Although we have enough foreign exchange re-
sources available, they are not utilised as they 
should be. They are being used only for 
importing edible oils, steel, coking coal etc. 
They are not being used under a phased 
programme for development of plant and 
machinery, procurement of technical know-
how etc. In other words, the reserves are being 
used to help the foreign countries. 

 Government has increased the rate 
of taxation saying that it is required in the 
interest of the nation. But, we can see the 
increase in day-to-day non-developmental 
expenditure. It is strange that even the 
circulars advocating economy are confined 
only to the expenditure on carbon paper, 
telephone charges and paper etc. There is no 
good scheme proposed to curb the non-
developmental expenses. There is no doubt 
that we may save crores of rupees, if we put 
restriction on loss in public undertakings, 
travelling allowance Bills of officers, trips of 
our (ministers to foreign countries. I feel that 
the ruling party has no inclination nor 
interest in running the government offices 
efficiently. 

It was suggested that big land lords could 
be taxed heavily; but the suggestion was 
rejected saying that it was a state subject. We 
may see in the statement of the sixth five 
year plan also similar suggestion for im-
proving our economic condition but no 
action has been taken so far on that 
suggestion. I would like to know as to why 
this suggestion cannot be discussed with the 
Chief Ministers of all states. 

It seems that black money rules 
everywhere, even at the Cabinet level there 
seems no 'Purity' at all. We need sincere and 
honest persons to control it; but where are 
they? It is very difficult to find them out. It is 
absolutely necessary that we should unearth 
the black money and use it for the 
development of our country. We go on 
preaching that there should be n0 dealing in 
black money; but it thrives in its own way. 
We should use our intelligence now and 
engage ourselves in having good projects 
after unearthing the black money. 

I may say, the increase in taxation 
becomes counter-productive. There should 
be "less tax, more collection". More taxation 
leads to evasion and black-money. Not only 
the tax should be to be reduced, but we 
should also see that it get collected.     There 
are 
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[Shri E. R. Krishnan] many professionals 
say—merchants, hotel owners, doctors, 
vakils, the owners of scooter and car work-
shops—who earn every month—between Rs. 
3,000 to 4.000. They never give correct 
accounts and are not paying the correct 
amount of tax. We should catch them, then 
only our government will become truly demo-
cratic. There are so many power delegated to 
our government; if it does not collect the 
taxes properly, it paves the way for 
corruption. 

I feel, levying the additional surcharge on 
income-tax is not a progressive scheme, it 
would create only problems to the middle-
class people. Similarly, the reduction in 
rebate on savings in the provident fund, life 
insurance etc. is alsG not good. It would not 
encourage the savings required for 
development of our nation; it would be a 
hurdle to our progress. 

Since the old rate of taxation has been 
good, I reiterate that the same may be re-
introduced instead of the present rate of 
taxation s© as to avoid the problems of 
middle class people. I would like to warn the 
government that by more taxation, they 
should not discourage the savings which are 
essential for the growth of our econo-my. 

I would request, Sir, for increasing the limit 
for wealth tax from Rs. 1 lakh t0 2 lakh; I 
mean that wealth-tax should be levied only 
above Rs. 2 lakh. 

Government should at once take necessary 
steps to collect the income-tax arrears of 
about Rs.  1,100 erores. 

It is said that there are about 3,000 
companies and individuals paying 80 per cent 
of Income-tax. I feel the taxation ini the 
current budget would benefit only them and 
thus put the erores of people into suffering; it 
is not good; it is not correct. 

It is also said that there is a parallel 
government being run by some in- 

dividuals possessing about Rs. 20,000 crore. 
The experts in our Indian economy have 
discovered this fact. 

Similarly, the Report of Reserve Bank of 
India for the last year pointed out that the 
inflation in our country has increased to 19.4 
per cent in 1977-78 from 16.6 per cent in 
1976-77. It was also stated that Public Under-
takings   did   not  function   properly. 

We may see that the production of steel has 
been reduced; there has been power-crisis. 
The Central Government may be aware that 
production has fallen in West-Bengal, Bihar 
and Tamil Nadu etc. due to power-crisis. 

To avoid such a crisis, Tamil Nadu 
Government had forwarded some plans on 
power-generating projects for the approval of 
the central government. But no permission has 
been accorded so far. Because of this the crisis 
continues in Tamil Nadu. I request, Sir, that the 
proposed Thermal/Hydro POW€T Projects 
should be implemented. The demand for power 
has been increasing, the development of any 
industry depends on power. I , feel, it is a 
challenge to be met by the Central Government. 
I feel, these are the grounds as I specified 
earlier, for abnormal rise in prices—on an ave-
rage at about 25 per cent of all commodities for 
the last two months. The poor men middle class 
people have been put in a grave situation. 

The wrong economic policy adopted by the 
presemt government has caused the dearness. 

May I ask the Minister, Sir, when the 
sovereign is sold at Rs. 750, how, I may 
respectfully submit, the poor people are now 
unable to purchase even Mangala-Sutra in 
gold. I would like to submit that the Finance 
Minister should take other Ministers into his 
confidence before he prepares the Annual 
Budget: had he done so, the condition would  
not have worsened. 
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The Hon'ble Prime Minister Shri Morarji 
Desai had proclaimed when he assumed the 
charge that he would eradicate unemployment 
within ten years. Now two years have passed. 
The people in India would like to know from 
him as to how many thousands of pel-sons 
have got employment? 

Since there is no unanimity among 
ministers, and the ministers do not discuss 
important problems mutually we are unable 
to get even kerosene, diesel, coal cooking gas 
baby food and some particular -medicines at 
reasonable price. How is this government 
going to face the crisis. 

The duty levied on kerosene would 
definitely affect the poor people. It is not 
small increase in price of kerosene as 
advocated by the Finance Minister. The 
increase is too much. The merchants are there 
to deceive the public in the name of increased 
taxes. I request Sir, for scrapping the duty on 
kerosene. The concessions announced on 
fertilizers have bentfited only the big land 
lords, it would not give any benefit to middle 
farmers or farmers with small holdings. If it 
benefited them also, I would be ready to 
welcome the concession. 

The hon. Minister Mr. Satish Agra-wal 
reportedly told a seminar in New Delhi—"the 
share of tax revenues both Central and State 
in Financing the sixth plan, will aggregate Rs. 
25,890 crores. Of this 13,000 crores are' to be 
secured through additional taxation imposed 
during the period of plan." May I ask him 
where from he is going to get the additional 
taxation? Will not this type of taxation break 
the backbone of poor people? 

According to the existing provision the 
states get the necessary financial resources 
through the sales tax. Now, the Central 
Government has introduced additional excise 
duty on some articles—mainly, tobacco, 
cotton, sugar etc.. and give share t0 the State 
governments. 

By this method the state governments are 
losing their share of taxation. It is needless to 
say that the state governments have direct link 
with t/ieir own development prospects. It is 
therefore necessary that they are properly 
financed. The amount equivalent to sales tax 
on those goods—whereon the additional 
excise duty is levied by the Central 
Government should be given to them. 

The Central Government gives less share 
of earnings from Railway-travellers fare. 
Now the collection has been increased; and 
hence the share to the state government 
should also be increased, otherwise it would 
be a loss to the state governments. The share 
should be based on the earnings from the 
Railway-travellers fare. 

State governments get a share in the 
collection of income-tax; but no share is 
being given to them on the collection of 
surcharge and corporate-tax; those also are 
connected with income-tax. Why the Central 
Government refuses to give a share out of 
those collections? I feel, it is narrow 
mindedness. Because of these grounds, state 
governments have to present deficit budgets. 
Now the time has come to, stop their cheating 
practice. I request that justice should be given 
to the state governments. 

It is said that the import duty on life-saving 
drugs has been reduced from 75 per cent to 
25 per cent, but we should think, whether the 
people at large will be benefited by this re-
duction. Government should be vigilant that 
the multi-national companies do not take any 
undue advantage because of this reduction. 

Mr. Vice-Chairman, the garland project for 
linking Ganga with Cau-veFy has been kept 
pending since long; if that project is 
implemented sincerely, I am sure, it would 
enhance the production in agricultural sector 
and help in flood control. 

Our foreign exchange reserves have been 
increased by the remittances of 
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[Shri E. R.  Krishnan] 
our brothers settled in foreign countries^ Are! 
we extending any help to them in return? I 
think, we are doing nothing for them. 

It has been reported Sir, that the authorities 
in Planning Commission are being pressurised 
by the hon'ble; Minister Mr. Charan Singh 
and others to increase the support price of 
wheat from Rs. 115 to Rs. 127 Qtl. after the 
season; and from Rs. 115 to Rs.  121 in the 
middle of the: season. 

No Minister seems to have worried about 
the support price for paddy. Our Tamil Nadu 
Government has re-•quested for the support 
price of Rs. 130 per Qtl. for paddy, but no 
action has been taken on that request so far. I 
think, the producers of both wheat and paddy 
are farmers—then, why is there partiality? Are 
there separate policies for wheat and paddy? 
That is the reason why we describe this type of 
treatment as an imposition of the north on the 
south. It would be a day-dream, if the Gov-
ernment thinks that it may cope up with the 
deficit in the budget by increase in taxation. I 
may point out, Sir, there was no such economic 
situation as witnessed today, during the period 
of emergency. On the findings of Mathew 
Commission, the emergency was imposed to 
improve economic situation. The emergency 
was not imposed to continue in the seat of 
power by Smt. Indira Gandhi, or to give 
official favours to the family member of Smt. 
Indira Gandhi. I request that/ the Ministers and 
the Members of ruling Party need not take it 
either as imy opinion or the opinion of my 
party. The view was put forth by the Minister 
for Industries Mr. George Fernandes, while 
speaking in Poona recently. The Hindi daily 
'Nav Bharat Times' published an editorial, 
today, on his views. I em referring, here to 
these points only. 

An honourable Janata Member who spoke) 
just now referred to the statement of our 
President of India that 

50 per cent 0f our people are living on the 
subsistence! level. I am also endorsing his 
views. 'Times of India' has today commented 
on the speech of the Industries Minister Mr. 
George Fernandes at Lucknow Press Club. It 
has pointed out that Minister has said that the 
present administration planned to please just 
200 families; it has been oriented in that way. 
I would like to draw the attention of the 
Finance Minister to his statements. When the 
Ministetr for Industries in Janata Government 
expressed such view, I would like to know, 
Sir, as to how are the poor people and middle 
class people going to be benefited by this 
Finance Bill. 

A Janata Member, who spoke earlier to me 
accused great leaders of our country—
particularly Ex-Prime Minister Smt. Indira 
Gandhi. I feel very sorry. 

Mr. Vice-Chairman, the leaders of Janata 
Party had, then accused the Congress 
Government that it had mortgaged our Indian 
Economy to U.S.S.R. But, now people '>ay, 
that Janata Government had mortgaged Indian 
Economy to U.S.A. Otherwise, was there any 
necessity for Ex-Ambassador Mr. Moynihan 
to make a reference to an, incident of the Con-
gress Party receiving money from C.I.A. ten 
years back? It is not at all a point for a 
discussion that whether C.I.A. gave money or 
not. The question involved is was it proper for 
one country t0 interfere in the" politics of 
another country? 

Let us presume that it had interfered then, 
but why should it come out now after a lapse 
of ten years? Why should the Minister for 
External Affairs Mr. A. B. Vajpayee rush to 
U.S.A. I am not accusing any Party. I am 
interested that no one should accuse the great 
leaders of our country, particularly the ex-
Prime Minister. I may also like to ask why 
this book is not banned by our government. 
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May I also ask in return as to what would 
be the reply if I refer to the statement of Mr. 
Motilal Vohra in M.P. Assembly that Prime 
Minister Shri Morarji Desai was given, Rs. 4 
lakhs by C.I.A., it was given through Vishwa 
Yuvak Canaro Trust of which Mr. Morarji 
Desai was Chairman once, Mr. Vohra has also 
stated that the matter has been published in 
the book—"C.I.A. Campus Collection" 
written by Mr. William J. Divine and Mr. 
Cliveland. It was also stated in the book that 
not only Mr. Morarji Desai but the present 
Labour Minister Mr. Ravindra Verma and Mr. 
Surendra Mohan, Mr. Ram Lai Parikh both 
Janata M.Ps got the money from C.I.A. 

I feel, both the books should be banned in 
India as we should not accuse Mr. Morarji 
Desai also. No one need accuse the. other. I 
do not endorse the view that we should talk 
about everything from the platform in the 
name of politics. 

I may refer, now, to the statement of our 
President in, last month that if we do not face 
the unemployment problem bravely, there 
would be a revolution here like in Iran. We 
will have to prepare ourselves to fight and 
eradicate the problem, I feel, we should not 
waste our time and energy in accusing o-.e 
another. I hope, the honourable Minister 
would look into these problems pointed out by 
me. 

Thank you. 

SHRI SWAMI DINESH CHANDRA 
(Rajasthan): Mr. Vice-Chairman, Sir, I am 
thankful to you for giving me an opportunity 
to participate in the debate. The annual ritual 
of presenting the Budget was performed by the 
hon. Minister of Finance on the 28th of 
February perfunctorily. During the debate on 
the general discussion of the Budget, anger 
and anguish was expresed by all sections of 
this House. Many valuable suggestions were 
given by the hon. Members for providing relief   
to   the    common man, but it 

seems that all those suggestions have fallen 
on deaf ears. Sir, I may be pardoned for 
saying that it is a mockery of the very word 
'Budget' to call these papers laid on the Table 
of the House as the 'Budget'. This Budget is 
like an income-tax return filed by a persons 
who does not want to pay any tax. One has to 
console oneself by saying that nothing better 
was expected from this Government of social 
and economic stagnation. Sir, may I ask a 
simple question from Shri Agarwal? Does this 
Budget kindle a hope in the hearts of the poor 
masses of this country who have been living 
in social, economic and cultural misery? 

Sir, during the Budget speech, the hon. 
Minister of Finance had said that his proposals 
aim at reducing disparities. A very laudable 
idea indeed. He is sure to succeed at the 
present rate in more than 200 years. The surest 
way found by this Government, to reduce 
disparities is to shut one's eyes and turn one's 
face from the realities. Like the wise monkey, 
why should not one refuse to see a"y evil-See 
no evil and the evil will not be there. Sir, I do 
not doubt the intentions of the hon. Minister of 
Finance. He may be quite determined to 
achieve his objective of reducing disparities, 
but the hon. Prime Minister will not allow him 
to do so. Any attempt to reduce disparities is 
bound to cause cracks in the policy of 
nurturing the private sector—a pet policy of 
the hon. Prime Minister. The hon. Prime 
Minister is quite conscious that if disparities 
are done away with, he cannot remain in 
power even for a day. Removal of disparities is 
possible only in a socialist society and the hon. 
Prime Minister, who is the first among equals, 
detests socialism. I would like to ask Shri 
Agarwal how he is going to fulfil his 
commitment to the nation that he has made 
about reducing disparities. Sir, it is a figment 
of imagination to say that the Budget aims at 
reducing the disparities. Can any Janata M.P. 
vouch that the Budget proposals aim at 
reducing disparities? 
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[ Shri Swami Dinesh Chandra] Have you 
anywhere in the Budget attacked the private 
sector? You dare not attack the private sector. 
How loag can you conceal the fact that your 
party was on the brink cf disintegration when 
the matter of nationalising TISCO came up 
for discussion? You do not want to nationalise 
TISCO. You do not want to nationalise 
textiles. You do not want to nationalise the 
tobacco companies. In fact, you are in search 
of providing the monopoly capitalism with 
new avenues, new pastures and a little bit of 
sport .so that they can gain their lost prestige. 
Which mono-poioy house is not indebted to 
some nationalised bank or the State financial 
corporation or the Industrial Development 
Bank to the tune of 10, 20 30 or even 50 
crores of rupees? Do you intend to reduce the 
income of these organisations in the private 
sector in order to reduce disparties? Rest 
assured, they are capable on doing this by 
going the way of the Sehu Jain controlled 
Jaipur Udyog cement factory, at Sawai 
Madhopur. After Rs. 50 crores had gone down 
the drain, a loan of Rs. 6 crores was again 
granted, and the factory was again in 
doldrums. 

Sir, I want to ask the Hen. Finance 
Minister: What measures has he suggested to 
control the lending and investment by the 
public sector undertakings like the LIC and 
the UTI? How can the disparities be removed 
if the policy of generous money-lending by 
the Nationlised Banks to the sharks in the 
private sector remains unabated. If the entire 
resources of the nation are monopolised by a 
few persons wherefrom will you find the 
wherewithal sufficient to guarantee two 
square meals a day to an average Indian? 
What is Mr. Agarwal's difficulty in granting a 
loan of Rs. 10,000 to every peasant family 
owning land between 5 to 20 bighans of land 
so that he may buy four buffaloes or 10 cows? 
This will provide subsidiary employment to 
the poor farmers and will augment his income 
by a few hundred rupees and will also ensure 
a smooth 

supply of ghee and milk to the urban and rural 
population at reasonable rates. Reducing duty 
on the fertlizer or any ether input will not 
serve the purpose. The need of the hour is to 
creat new avenues of employment so that the 
burden on land may be reduced, and to 
provide investment to the poor farmer  and  
the village     artisan. 

Sir, I would like to ask the hon. Minister of 
Finance: Why should he not take steps to curb 
ever increasing ^production of the man-made 
fibre? This will boost the price of cotton 
grown by the poor farmer by increased use of 
cotton in Textiles and will save vast energy 
which may be utilised for other useful 
purposes. No doubt, many industrial empires 
like the DCM will vanish, but this should not 
cause any worry to the hon. Finance Minister. 
He is expected to be more concerned in 
augmenting the nation's resources rather than 
in the financial growth of the monopoly 
houses. 

Sir, the hon. Minister of Finance would have 
done a substantial good turn to the Indian 
economy had he appointed a commission to go 
into the working of the industrial units run by 
the monopoly houses to find out the reasons for 
their indebtendness so heavily. How is it that in 
spite of  all facilities being accorded to them, 
they are on the brink of getting insolvent? 
Practically every big business house is neck 
deep into debts and may go bankrupt any 
moment. If this happens, it will be a great 
catastrophe for the nationlised banks who have 
granted loans to these parties. The nationlised 
banks cannot also, by any standards, be called 
solvent. If Nationlised Banks have not applied 
for liquidation, it is not because of the incomes 
earned by them, it is the middle class deposits 
that provide dialysis to these banks, whose 
k'dneys 
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have already stopped  working  
Sir, is there anything in the Budget which 

may eradicate unemployment to some extent? 
The hon. Prime Minister says   that his 
Government will be able to solve the problem 
of unemployment withiVi   10  years.    For    a    
famished Ind.an, ten years' period is equivalent    
I to  eternity.     What   does   this   Budget 
promise to thcee 10  per cent  of    the people  
who   go   without   an      evening meal daily? 
Lakhs and lakhs of people in  Bombay  and  
Calcutta  have     been sleeping o<n pavements 
all their lives, procreating    children to become    
beggars.     What   hope  does  this     Budget 
create for them? 

In each State housing is going on on a vast 
scale. In my State, Rajasthan, also housing is 
going on on a very large scale, squandering 
millions of rupees to house the urban gentry, 
those occupying high posts in the Go-
vernment. Sir, in my State the Housing Board 
takes pride in telling the people that they are 
able to construct houses worth a lakh and a 
half rupees in Rs. 80,000 only. My query to 
them is for whom are you building these 
houses? A person who can spend Rs. 80,000 is 
capable of taking care of himself. Why worry 
about him? Why not build single-room 
tenements, costing between Rs. 5,000 to Rs. 
7,000? Those who are needy have to be served 
first. 

Sir, there is activity all round. But the 
question is, in whose interest? The Janata 
Government may boast that they have built 
very big hospitals. No doubt, they have built 
very big hospitals. But a poor man dare not 
visit these hospitals. An ordinary prescription 
would not cost less than Rs. 25. Can he afford 
to spend twenty-five rupees? Sir, this 
Government should be ashamed of it self that 
it is not even able to provide free medicines to 
an average patient visiting a hospital. Why can 
not the doctors see to it that dispensing is done 
in the hospitals? And why can not this 
Government see to it that the doctors do    not 
act    as 

the chemists' agents, giving prescription after 
prescription? In essence, the Indian economy 
as managed today is the exploitation of the 
rural areas so that the urban gentry, the urban 
elite may be well served. No Government has 
right to govern unless it guarantees every 
Indian his daily bread. There is no difficulty in 
giving food to every citizen in this country, 
who should have at least two square meals 
every day. Whether you live or perish is a 
matter of little consequence to him. Sir, permit 
me to, quote what Leniri said well-nigh 60 
years ago.    He said: 

'"The problem of feeding the poor is very 
simple. We will take from the rich and give 
it to the poor. Workers gef ration cards, and 
cards get food." 

Sir, after the presentation of this Budget, the 
economic situation in this country has 
deteriorated to a considerable extent. The life 
of the common man has become miserable, 
more dismal and disappointing. This Budget 
bears a testimony to the fact that this 
Government has deteriorated morally, 
ideologically and politically. It may be any 
combination of people, but it is writ large on 
the horizon, that a Government which spurns 
socialism will not be able to remain in the 
saddle for long. 

SHRI S. W. DHABE (Maharashtra): Mr. Vice-
Chairman, while  piloting the Finance  Bill  the  
Minister  stated   that the Government has given 
certain concessions, and he said, ;'If we have 
not been  able to  accept some of the sug-
gestions pressing for a larger measure of relief it 
is because either they  are in  conflct with  the  
basic   social    and economic objectives 
envisaged  in    the Budget or because they 
would involve serious sacrifice of revenue."    
That is why   the   concessions   demanded   
have not been given.    I feel this is an anti-
people  Budget,   an   anti-working  class 
Budget.    Not  only that.    It has  tried to create 
a new type of division: rural people  and   urban   
people.    When  the 
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Janata Party came to power their mainfesto 
said that CDS would be absolished, that bonus 
would be given to all, as it is a deferred wage. 
But what do we find? A discrimination is 
made against the working class in imposing 
CDS and continuing it. The working class 
people have to pay income-tax and in addition 
compulsory deduction of CDS will take place. 
And then, what is the rate of interest they are 
paid? Mr. Satish Agarwal knows banking. 
What rate of interest do the employees get en 
the r CDS deposits? It is much less than the 
banking rate. Indirectly this is nothing but 
exploitation. What else can it be? Not only 
that. The working class has been hit hard by 
the levies on fuel and transport. And it has 
been said many times that the working class 
has been a privileged class, their wages are 
high, and so on. If a real study is made, even 
from 1950 up till new, you will see their real 
wages have not gone up. Government's own 
survey will show that, the erosion of actual 
wages. The value of the rupee has gone down. 
The fixed income group people, those who 
have to depend upon essential commodities 
and essential articles, if those people do not 
remain satisfied, and if there is no job 
satisfaction, whatever policy the Government 
may have, whatever documents the 
Government may produce, whatever speech 
Shri Charan Singh may make saying that we 
are having this strategy and that strategy, all 
that is not going to succeed. The Government 
will not succeed unless they have got the 
willing cooperation of the working class. 
When the Janata Party came to power, hopes 
were raised—and some of the Ministers gave 
expression to it—that the question of bonus 
would be solved and bonus would be granted 
to all the workers, the railway workers, the 
P&T workers, Defence workers etc. The 
workers are restive. What is the reason? There 
is going to be a strike from 18th May by the 
ccal workers. And  the Bureau  of Public  
Enterprise 

is behaving like a maharaja, that unless they 
give clearance, no negotiation can be 
finalised no settlement can take place, no 
guidelines could be formulated. There are 
differences in this matter between the Labour 
Ministry and the Finance Ministry. And even 
after negotiations take place, it takes years to 
implement the agreements. I know of a case 
in Madras. Supervisory staff agreement was 
sent to the Bureau of Public Enterprises—
from the Public Corporation Management— 
and it took one year already and it is still 
pending with the Bureau of Public 
Enterprises. If the Finance Minister really 
wants the coooperation and confidence of the 
working class, then the Bureau of Public 
Enterprise must be abolished. At least you 
should give it some proper guidelines. If you 
really want to come to some agreement on the 
workers' demands, its representatives must be 
at the negotiation table along with the 
representatives of the management. The 
representatives of about four lakh workers of 
Coal India Limited have been negotiating for 
the last so many months. Still nothing could 
be done because the management has no 
power. If you really want the public sector 
undertakings to succeed in this country—this 
applies to private sector also—the man-
agement on the spot must have power. But 
what I see is that the role of the Bureau of 
Public Enterprise is becoming a stumbling 
block in maintaining industrial peace. 

Why should not bonus be given to the 
workers? Government wants to implement 
the Bhoothalingam Committee's 
recommendations though the working class 
has rejected them. Ministry wants a national 
minimum wage to be fixed. At what level? 
The report is before a sub-committee in the 
Finance Ministry. They want the national 
minimum wage to be fixed at Rs. 4 per day, 
not realising that the minimum wage of even 
a rural worker is more than Rs. 4 a day in 
many of the States.   The na- 
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tional minimum wage should have some 
relevance to the actual situation in the 
country. In this connection, I want to say that 
the Labour Minisiry and Finance Ministry are 
fighting among themselves on the question of 
guidelines for the Bureau of Public Enterprise 
and its role. They are always blaming the 
working class for the inter-union rivalry 
which they say is responsible for lack of 
industrial growth and strikes. Wherever it 
suits them, they blame the working class, and 
the inter-union rivalry. What is the new 
democratic culture that has come to this 
country after Janata came into power? A new 
democratic culture is being evolved here. 
There is no coordination between the Railway 
Ministry and the Energy Ministry. The 
Energy Minister says that so much of coal is 
available with him, but there are no wagons 
available to lift the coal. The Railway Minis-
ter says that wagons are available, but there is 
no coal to be transported. The result was that 
about 300 passenger trains were cancelled 
during last year. Who is responsible for this? 
Is this the way of running a Government? 
This is a New democracy which India has not 
seen in the past. The Ministers are free to 
campaign among people against their own 
Government. The Ministers are free to make 
any statement they like, whether against their 
own Government or their Party. The Chief 
Ministers are free to set up candidates against 
the Party candidates. The Government has 
lost all credibility among the working class 
and people. In Hindi it is said; CHALTI KA 
NAAM GAADI. This is the type of 
Government we have. They have no 
direction. Unless democratic norms are 
followed and unless the political system is 
strengthened, unless clean administration is 
ensured and unless corruption is eradicated, 
you will have no credibility. If some growth 
rate is to be achieved, at least your inter-
Ministerial rivalry should be stopped. The 
Steel Minister is fighting the Energy      
Minister.    The  Energy 

Minister is fighting the Railway Minister. 
The Labour Minister is fighting the Finance 
Minister. This is all done openly. There is 
open rift. I would even suggest that instead of 
laying any emphasis on the Budget proposals, 
the Janata leadership should find some time 
to stop the intra-Ministry rivalry which has 
become a stumb'ing block in the progress of 
the country. I would like to refer to paragraph 
36 of the Finance Minister's speech wherein 
he has said that the main/objective of the 
Budget is eradication of poverty and unemp-
loyment.      I  Quote: 

______ This c^lls I0r a radical re 
structuring of the priorities in our 
Plans. Agricultural and rural deve 
lopment have therefore been as- 
j signed the pride of place in our 
Plans. But Government recognises 
that the requisite degree or reori 
entation of development plans can 
be achieved only over a period of 
time " 

Therefore, Sir, the main objective of this 
Budget is that the rural development has been 
given a pride of place in our Plan. Sir, if you 
read the whole Budget, nothing is done in this 
direction. The main questions have not been 
touched at all so far as the rural development 
is concerned, so far as rural employment is 
concerned, as also so far as land reforms are 
concerned. Sir, it is a curious phenomenon in 
our country that the number of unemployed 
people is going up during every Plan every 
time. In the First Five Year plan, Sir no 
estimates were made about the number of 
unemployed people. In the Second Plan, 
during 1956-61, there were 5.3 million 
unemployed people, 2.8 million rural and 2.5 
million urban—it seems to be incorrect. In the 
Third Plan, the figure is 9 millions. In the 
Fourth Plan and in the Fifth Plan, no 
estimates have been made. Sir, I am reading 
from the Estimates Committee Report of 
April 1978. Efforts are being made to collect 
some information.    At page 5  of this Report, 
It 
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has been said that in 1971, the rural daily 
status employees was 14.21 millions, in 1978 
it was 16.47 millions, and in 1983 the figure 
will be 18.10 million. 

Sir, this clearly shows that unemployment 
is going up. 

As regards land reforms, the position is 
still worse. The guidelines have been issued. 
With regard to the regulation of rent, security, 
of tenure conferment of ownership, etc. ade-
quate steps have not been taKen to implement 
them. In a number of States, even today there 
is no time-limit after taking possession by 
small farmers; the landlords can exercise their 
right indefinitely for resumption of land. 

Not only that. It is a well-known thing and 
It has been said by a number of committees 
that not a single word for the rural labour has 
been said in the entire Budget. The Budget is 
meant only for big kulaks or big landlords 
who have got tractors, who use fertilisers, 
who have money for investment. For them, 
concessions are given. My friend from 
Andhra has rightly said that instead of giving 
concessions to the extent of Rs. 400 crores. It 
could have been used for a better purpose and 
a Welfare Fund for Labour should have beeen 
created. Not even basic amenities for the 
rural workers have been provided. There are 
no hospitals, no educational facilities and 
other things which are necessary to create an 
incentive for work or training facilities. There 
have been several studies in India and abroad 
which indicate that small farms are more 
labour-intensive than large ones. 

If he has got his own land, he will use to 
the maximum extent his own labour and the 
labour of the other members of his family. 
Why are not the land ceiling legislations 
being implemented? The reply given by the 
Prime Minister, when we met him in a 
deputation, was that it is a State subject and 
that he could not do 

anything. In this connection, Sir, it will be 
seen that a large number of lands are declared 
surplus. The estimated surplus lands in India, 
which is a rough estimate, are 68.80 lakh 
acres. The area declared surplus, not taken 
possession of under various ceiling laws is 
44.98 lakh acres, and the area taken 
possession of is merely 23.70 lakh acres, and 
the area distributed is restricted only to 16 
lakh acres. In this connection, I may suggest 
that the Government must under the Land 
Acquisition Act acquire the land and 
distribute it to the landless labour. These land 
ceiling laws have failed miserably to give any 
relief to the rural poor and whatever the 
Finance Minister may say, 'the fact remains 
that un'ess there is the involvement of the real 
producer of wealth, the rural poor, in the rural 
development and agricultural production, no 
effort of giving incentives to farmers is going 
to succeed in our country. Therefore, I would 
suggest that the surplus land, the land 
estimated surplus by the Planning 
Commission and also given in the Draft Plan, 
should be acquired by the Government under 
the Land Acquisition Act or under any other 
legislation and freely distributed to landless 
labourers and Harijans immediately. 

Sir, of the 16 lakh acres of land distributed 
so far hardly one-third has gone to the 
Scheduled Castes and the Scheduled Tribes 
people. There was a committee appointed by 
the Government to review the progress of land 
reform measures in different States and it 
submitted its report on 9.11.1978. I would not 
read the whole thing. The salient features are 
that the ordinary judicial system is not 
provided for adjudication in some States and 
the administrative officers are appointed to 
decide the land disputes. The major 
recommendation is that these should be 
brought under the Ninth Schedule to the 
Constitution. On the other hand, the Orissa 
Government has passed a legislation revising 
the limits, favouring the landlords. 
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PATRO    (Orissa;.-    Not passed; introduced 
in the Assembly. 

SHRI S. W. DHABE: Secondly, Sir, it has 
been suggested by that Committee that the 
review authority under the ceiling laws 
should be under the High Court jurisdiction 
and not under administrative department. 
Thirdly, Sir, it has been suggested by them 
that in order to dispose of the cases more 
Benches of the High Courts should be 
established and more judges appointed. 
Everybody knows that in the Karnataka High 
Court ten to fifteen thousand cases of writ 
petitions are pending which are not disposed 
of yet. Therefore, Sir, these 
recommendations, which are very radical and 
important, made on 9.11.78 should be 
implemented. I suggest that the Government 
should take immediate steps for the 
implementation of these recommendations. 
Unless you give guidelines to the State 
Governments, though it is a State subject in 
the State List, no radical change is going to 
take place in the rural scene. 

So far as the working class is concerned, 
any bias against the working class or whose 
wages are going up, is not goinf t0 help any 
Government in our country. Even though the 
farmers may produce more, if industries are 
not functioning or manufacturing industries 
do not work, the rural economy in our 
country will not col-lapes. Sir. the trade union 
movement in the world has made remarkable 
progress contribution to the economic 
development. 

The major third bank in West Germany is 
run by the trade union. In Israel, the second 
largest bank is run by the trade union and 15 
per cent of its investment is made in the na-
tional planning by the trade union workers 
and a record has been created. If the working 
elass is given a due share in the prosperity 
and the Government is  prepared ig agree to 

workers' participation. I think the trade union 
movement in the country can be a great asset 
in the economic 
development. 

In the end, I would only say that this 
Budget has satisfied none. It has brought 
many aspects which are not going to solve 
any problem. It has got features which are 
going against the national interest and eco-
nomic   interest. 

Lastly. I would repeat that merely some 
excise concessions are not going to make any 
radical change in our economy or for 
bringing economic revolution in the country. 
It requires involvement of the people, in-
volvement of the working class, rural as well 
as urban, and, therefore. I would like to know 
as to what the Government is going to do for 
the rural labour and rural people and how 
their wages are going to be raised and how 
they will have a security of job. There also, 
we find many people who are educated and 
unemployed. If it is not attended to 
immediately, the tall talk of rural reforms and 
rural development will fall through. 

Lasty, I would say that the dissolution of 
Goa Assembly was absolutely undemocratic. 
An alternative Government was possible. 
Seventeen members were paraded before the 
Governor. Instead of talking of democracy, 
they should practice democracy  when   the   
occasion   arises. 

With these words, Sir, 1 would say that the 
Budget is not helpful to the country, it is anti-
working class and anti-poor people. 

SHRI ANANDA PATHAK (West Bengal): 
Mr. Vice-Chairman, Sir, I rise to participate in 
the discussion on the Finance Bill. Sir, only a 
few days back, we discussed the General 
Budget and the same was returned from this 
House with protest and criticism, not only  
from  the  Opposition,     but  also 
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[Shri Ananda Pathak] from  many of the     
Members  of the Janata Party.    Now, the 
Government has come forward with the    
Finance Bill. 

Sir, the Budget was unprecedented and 
unusual in the sense that it was presented with 
imposition of new taxation to the tune of Rs. 
665 crores and still leaving a deficit balance of 
Rs. 1350 crores. We are now called upon to 
consider the Finance Bill here in this House 
which is to give effect to the financial 
proposals of the Central Government for the 
financial year 1979-80. There is nothing new 
in the Finance Bill nor has the Government 
come forward with any fresh proposals to 
provide relief to the common people. I feel 
that after the passage of the General Budget 
which had very little scope to suggest any 
major changes, in the Finance Bill. The same 
practice is continuing. So I think it wise to 
concentrate our discussion on the financial 
position of the Government instead of quoting 
series of figures here and there. In my opinion, 
in all fairness, the Budget and the Finance Bill 
should be brought together and finalised 
together even if a little more time is required 
for that purpose. 

Now, coming    to    the Finance Bill which  
empowers  the  Government  to give effect to 
the Budget proposals, I would emphatically 
say that it has got nothing new and it has 
provided no relief to the common people who 
are groaning under the heavy pressure of 
taxation.     Sir,   from    this,    you    can 
easily visualise    that    more    difficult days 
and more sufferings are ahead for the common 
people and the Government   is   determinedly      
preparing   to impose new burden  of  indirect  
taxation on the shoulders of the common 
peopl? and the poor people.    Sir, you can  
easily  understand  this  prediction from the 
targets of additional taxation for the next five 
years which has been fixed at Rs.  7750 crores.    
During last year also, there was a deficit 
Budget and we were told that the new Gov-
ernment had no time and scope to look 

into  the   financial    position     of    the 
country and to bring about a redical 

change in  the  financial  activities,  as has been 
promised    in    the    election manifesto  of the 
Janata Party.    This was understandable because 
they had come  to  power  only  two  years  ago. 
But this year, they had sufficient time and   they  
had   full   control   over   the helm of affairs.    
But even then, they have come forward with the 
same disastrous  Budget proposals.    Why?  We 
need not go far to find out the reasons. Sir, the 
Janata Party is following the same path, as has 
been the case with its predecessors during    the    
last    30 years.    They are  following the same 
capitalist  path  of development  which has   
now   become    outmoded,    crisis-ridden and 
out of tune and we cannot expect    anything    
better    from    the Janata   Government   which   
is   representing  the  same  class,   the  class   of 
big monopolists,  capitalists  and landlords.   
Sir, the Janata Government has no clear-cut 
policy, no  direction  and no vision.    Your 
policy is a bankrupt policy.   Your philosophy is 
a bankrupt philosophy.     Your   concept  of   
mixed economy has no place in the context of 
the present era of socialistic transformation.    
Mr.   Minister,   your  Government    has    no    
control    over the economy.    You    are    
bound    to    act according to the dictates and 
the interests   of   the   class  which   you   are 
representing today.    We    know    that this 
process will continue till a radical change,   a 
change     Which   will  bring about social     
transformation of    the society  from   
capitalism   to   socialism, is ushered in, in our 
country.    Otherwise, this process will continue.    
You are talking about narrowing down the 
disparity between   the haves  and the have-nots 
and that you will reduce it from the present ratio 
of 1:20 to 1:10. But the entire Budget proposals 
have further  widened  this  gap.    You  talk 
about  self-reliance.    In  practice,  you are  
making   the   country   increasingly dependent 
on    foreign    countries  and on multi-nationals.   
You have entered 
into collaboration agreements with foreign 
countries and with the multinationals.    
During the last two years 
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of the Janata Government, as many 
as 30o collaboration agreements have 
been entered into. You have allowed 
these people to plunder our people, 
plunder our country and squeeze our 
people. You do not dare to impose a 
ban or a moratorium on the expatria 
tion of wealth to foreign countries. 
Your policy has landed the country on 
the verge of pauperisation. The 
foreign trade deficit has crossed the 
figure of Rs. 1,000 crores. Despite your 
tall claims, you have not been able to 
remove or even reduce the limitation 
of foreign ownership and their grip 
over our economy. You have given 
up the idea of nationalisation of key 
land major industries causing help 
lessness, stagnation, manipulation and 
plundering of our economy by the big 
monopolists. When        constructive 
suggestions fcr the nationalisation of all 
the foreign and big indigenous monopoly 
houses and companies, big plantations, 
jute, rubber, steel and so on, are made by 
the democratic-minded people and 
parties, you brush them aside with the 
oft-repeated slogan 'nationalisation is not 
the panacea for all the ills'. This exposes 
your class  character. 

The corporate sector is making un-
precedented and fabulous profits at the 
cost of the weaker sections of the society 
and at the cost of the country. But you do 
not touch them. (Instead, you are 
encouraging them with concessions, one 
after another. The Janata Party had 
declared that it would adopt the principle 
of equality and prosperity for all. In prac-
tice, there is wide gap between the 
promise and performance. 

From the day of .presentation of 
Budget the prices of all the essential 
commodities, like match boxes, soaps, 
bidi, cigarettes, sugar, kerosene, petrol, 
diesel, etc., which are required for day to 
day life of the peorjle, have started 
soaring up. 

But the Government refuse t0 take 
over the wholesale trade of these 
commodities and distribute them through 
the public distribution    sys- 

tem at the same fair price throughout the 
country. Yesterday we discussed this 
point and asked the Government to take 
over the wholesale trade, but they 
categorically refused to take over the 
wholesale trade of these essential 
commodities so as to. ensure regular 
supply of these articles through fair price 
shops, co-operitave and other public 
distribution agencies. Similarly, the price 
of cement, coal, steel, iron, etc. has gone 
up, but you have no check over it, nor 
you have political will to understand the 
misery  of the people. 

When the Finance Minister presented 
his budget, he proudly declared that it 
was a kisan budget and rural-oriented 
budget. But in practice what do we find? 
We find that the rural rich and kulaks are 
minting money, yet they are not touched. 
The lion share of the agricultural credit 
goes to the better-off farmers. Whatever 
concessions have been offered in the 
budget, that too go to the better offs who 
have their approach to the highest level 
of the Government, who can afford to 
machanise cultivation. But small, 
marginal and poor farmers and 
agricultural labourers have been cheated. 
They are exploited both the ways. As 
purchasers of industrial goods, they have 
to pay more. As sellers of agricultural 
products they have to sell their products 
at a very nominal price. There is no 
guarantee of remunerative price fo'- their 
products, like tobacco, sugarcane, cotton, 
jute and other cash crops. They are being 
fleeced by the money lenders as well as 
by the big industrialists. 

Sir, what is the. state of our rural 
economy today? According to the 
Economic Survey, out of Rs. 1500 crores 
advances by the Banks to the rural areas, 
Rs. 1200 crores have gone to big farmers 
and kulaks. The poor and landless 
peasants who constitute more than 80 per 
cent of the rural population could hardly 
get Rs. 60 crores, whereas one per cent 
of the rural household account for 20 per 
cent of the rural assets. 
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[Shri Ananda Pathak] Sir, out of 650 million 
population of our country 80 per cent live in 
rural areas and 70 per cent of the total 
population are living below poverty line, who 
have n0 purchasing power, no means to make 
both ends meet. Hardly 10 per cent can afford 
to purchase the industrial goods. That is why 
there is stagnation in the production of our-
industrial goods, and the problem of 
unemployment is mounting and it has crossed 
the figure of 10 crores in rural and urban areas. 
Although in their figures they say that there are 
only a few millions unemployed who have 
registered their names with the employment ex-
changes, but actually there are thousands and 
thousands of such unemployed youths in rural 
areas who cannot go to the employment ex-
change t0 register their names. They have not 
been accounted for. Therefore, the number of 
unemployed comes to more than 10 crores in 
our country. Unless you carry out basic land 
reforms and imprpve the purchasing power of 
the rural masses, you cannot bring about radical 
and basic changes, both in agriculture as well 
as in industry. But instead of doing this, your 
action is setting the rural population against the 
urban 1 population. You are trying to gain from 
this. 

Another very dangerous feature of our 
economy is the increasing rate of inflation 
which has gone up to 5.4 per cent from 2 per 
cent immediately after the Budget was 
presented in Parliament. But the bureaucratic 
machinery of the Government denies it as 
they have no touch with the common people 
and they do n°t mix with the common people. 
This is the result of this deficit Budget. 

Another reason for this deficit Budget is 
circulation of black money. According to the 
WanchOo Commission, the circulation of 
black money was Rs. 10 thousand crores in 
1970, which Is swallowing every year at the 
rate of Rs. 1400 crores. That is, by now    it 
might   have    gone up to 

more than Rs. 20,000 crores. So this is the 
position. But they cannot do anything, they 
cannot touch them. 

I would like to draw your attention to 
another unwelcome feature of the Budget. 
You have proposed to reduce the rate of 
transfer of money from the Centre to the 
States from 40 per cent in 1978-79 to 37 per 
cent in 1979-80. I strongly oppose it and 
demand that the States' share should be 
increased. Many 0f the States have been 
demanding more powers and financial and 
administrative autonomy and they have been 
demanding 70 per cent share for the States. 

Only a few day's back I saw in the 
newspapers that the Central Government is 
thinking in terms of pruning the State Plans on 
the pretext of States' failure to raise the 
resources. When the Central Government has 
tapped all the resources of the States upto the 
throat, how do you expect raising of more 
resources by the States? It is not possible and 
it is absurd. You have also stretched your 
hands to snatch away the right of levying 
surcharge, which we discussed here yesterday. 
You have snatched that power of the States 
and this is detrimental to the interests of the 
States. When you are spending money in the 
interest of multimillionaires, and kulaks on the 
plea of incentives for export etc. why don't 
you increase the States' share? That is a very 
pertinent question. 

You are talking about giving relief to the 
small industrialists. But you have imposed a 
discriminatory rate of excise duty on tea 
plantations. Let us take the example of West 
Bengal. In the district of Darjeeling, which 
produces the very famous tea, the Central 
Government has imposed excise duty of Rs. 
1.25 per kilogram of tea, whereas in the plains 
area of the same district, it is only 25 paise per 
kg. and it is only 50 paise per kg. in the 
neighbouring district    of    Jalpai- 
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guri. Why should there be such dis-
crimination? I am not pleading for the 
big plantations, but the small planters, 
small owners are suffering. They are 
repeatedly demanding that the 
Government should remove this 
disparity, but the Government is silent. 
Therefore, I demand that the disparity 
should go and the excise duty should be 
equalised for all the regions of the same 
State. 

Lastly, I would warn the Government 
that if they fail to bring about a radical 
change in their economic policy, 
whatever little you have done in the 
restoration of democratic rights and 
freedom, that is bound to meet its doom, 
and whatever confidence you are 
enjoying of the democratic-minded 
people will go away. Your present 
economic policy will provide for the re-
emergence of authoritarianism in the 
country. Therefore, you have to think 
very seriously, otherwise whatever little 
remains in the political field as well as 
on the democratic rights will vanish and 
autocratic forces will come. 

With  this  warning    I conclude my 
speech.   I thank you very much. 
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SHRI K. L. N. PRASAD (Andhra 
Pradesh): Sir, the Budg ;t this year is indeed 
very discouraging from every angle. The 
deficit of Rs. 1,350 crores is too large a d< 
licit, which would only lead to fur;her 
inflation and further price rise. After the 
presentation of the Budget on the 28th 
February, the price; of all commodities have 
risen high and the plight of the common man 
has become more difficult. Sir, the reduction 
in the fates of income-tax has resulted i" 
higher collection of taxes. Experience has also 
proved that a higher rate    of taxation    could 
only 

lead to evasion of tax and proliferation of 
black money. Why not we take realities into 
account instead of playing all the time to the 
galleries? 

Sir, the surcharge on income-tax, which 
started with 5 per cent, has now increased to 
20 per cent, including the increase of 5 per 
cent this year. This is really not warranted. 
This amounts to an increase in the tax itself 
from the point of view of the tax-payer. By 
increasing the surcharge, you wanted to deny 
the States their due and legitimate share. The 
Central Government wants to play a fraud in 
this respect, both on the tax-payer as well as 
on the States. This is not fair and it deserves 
reconsideration by the Finance Minister. 

Various other taxes have been levi 
ed and they are like the last straw 
on the camel's back. The tax bur 
den on the common man has increas 
ed beyond\ all proportions. Price 
stability is very important from the 
point of view of the poorer sections. 
The Government has miserably failed 
in this regard. The Budget propo 
sals, it was said, carried concessions 
to the farming community. The little 
concession given on fertilisers and ag 
ricultural implements was offset by 
the increase in the prices of petroleum 
products and other items and the 
increase in the transport costs. In 
the end, it remained only a notional 
concession given to the farmers. And 
Sir, it was felt that this was the 
first time that some concessions were 
given to the rural areas. 

PROF.  N.       G.    RANGA     (Andhra 
Pradesh): Sir, we will rise  at  6'0 
Clock, I hope. 

THE      VICE-CHAIRMAN (SHRI 
SHYAMLAL YADAV): Let us see. There is 
one more speaker. Mr Prasad, please continue. 

SHRI K. L. N.    PRASAD;    Another major 
problem which the  country    is facing  today     
is  the     unemployment problem.    What  is  it 
that this  Government has done so  far in this,    
re- 
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[Shri K. L. N. Prasad] gard, excepting the 
Prime Minister's announcement that the 
problem would be solved within 10 years? 
Already two years have passed after this Gov-
ernment came into existence. To what extent 
has this problem been solved? The answer, in 
short, is nothing. I agree it is a clossal 
problem, difficult for anyone to solve in a 
short time. But what efforts were made, and 
what are the steps that are taken to mitigate 
this problem? 

Sir, it is paradoxical to note that, on the one 
side, millions and millions are unemployed 
and are prepared to work for one square meal 
a day and, on the other, people working in 
several private and public undertakings even 
in the category of peons, drivers and sweepers 
are getting salaries ranging between Rs. 500 
and Rs. 1,000. In some cases, it is even higher. 
But they are also not contended and want to 
go on strike. Therefore, in a poor and 
developing country like ours, there should be 
a national wage policy. Until this is done, 
undesirable conditions    are bound to 
continue. 

Now, I would like make a mention 
about the shortage 0f industrial raw 
materials. Sir, it is common know 
ledge that industrial activity revolves 
around core products, the spin-off 
producing much required earnings 
from  industry. The  industrial  cli- 
mate in the country and in the State 
of Andhra Pradesh in particular, is 
getting clouded due to continuous 
shortage of some of the core products 
like steel, cement and coal. Steel is 
required at the construction stage as 
also as raw material in many of the 
industrial units. Coal provides en- 
ergy resources in powers plants, industrial 
boilers and foundries. Cement is used in initial 
industrial activities for construction. It is very 
unfortunate that all these three essential inputs 
of industry have been in short sunoly in our 
country threatening to bring the wheels of 
industry to q standstill. 

Dir £tate of Andhra  Pradesh alone 
required, as per the most realis- 

tic estimates, 5,700 tonnes of steel at the end 
of 1978 as against which only 16,000 tonnes 
of steel was made available. This is hardly 23 
percent of the total requirement. Cement 
requirement of the State in 197'3 was of the 
order of 28 lakh tonnes, but availability 
allotted was only 17 lakh tonnes. It would be 
paradoxical that a coal producing State like 
Andhra Pradesh with its State-owned Singar-
eni Collieries has to complain of shortage of 
coal. But it is a fact that industries in the State 
are either operating with precarious low stock 
of coal or are closing down for short spells 
due to" coal stock-out. 

 
. There are about  1650    units which 
have registered themelves with the Directorate 
of Industries for allotment of steel. Their total 
requirement is about 57400 tonnes, about 60 
per cent of the units require steel between 5 
and 99 tonnes per annum. The State, 
industrially speaking, is now in the takeoff 
stage. There are as many as 150 medium and 
large scale industries under implementation in-
volving an outlay of Rs. 930 crores. Similarly 
power programmes, dairy projects, pumps 
manufacturing under public health programme 
are being taken up in a large scale. Conse-
quently there is a great demand for structurals 
and other items like agricultural implements, 
trailers, etc. All these units get affected for 
want of steel. There is an urgent need to in-
crease the allocation of steel to the State so 
that the State would be able to sustain the 
industrial activity. It is understood that 
CJovemment is importing 2 million tonnes of 
steel this year. A need-based allotment to the 
State will help the industries in the State. 

Increase in oil price in the early '70s has led 
to the development of many industries which 
rely on coal for their energy resour es. But the 
cripnling coal shortage has had its 
concomitant effect on industry. Although 
Andhra Pradesh accounts for 10 per cent of 
the nation's coal production, it is passing 
through a crisis. 
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A combination of non-supply of wag 
ons and allotment of available wagons 
to distant places by which industries 
in the State are being deprived of the 
facility of transporting their coal re 
quirements from Singareni Collieries 
by rail. Only about 25 per cent of 
the coal required by non-priority in 
dustry is being moved by rail wagons 
compelling the industries to get 
their balance requirements by road 
at more than four times the freight 
cost involved in the movement by 
railways. x UB' 

There are about 185 foundries requiring 
BP hard coke and which are completely 
depdendent for their supplies from collieries 
in the Eastern belt. While there seems to be 
plenty of BP hard coke in the Eastern States 
the distribution of the same is in such a way 
that the State is starved. The annual 
requirement of the State has been 48,000 
tonne3 while the availability has been just 
about 12,000 tonnes. In fact there are 
instances where the Joint Director (Transport) 
does make an allocation of wagons but the 
actual availability is far lower. 

The shortage of cement at all-India level as 
estimated to be over 3 mil-tion tonnes, of 
which the State alone faces a deficit of about 1 
million tonnes, which includes its 
requirements of cement in major and minor 
projects house construction and industry. The 
per capita consumption of cement is 30 kgs in 
India which is far below the level observed in 
many developed countries. Consumption is 
expected to rise during the next decade. The 
country has plentiful resources of limestone 
and cement machinery manufacturing 
capacity. Thus, in spite of favourable demand, 
availability of raw material and technology, 
the rate of growth in industry has been tardy. 
On an overall analysis, the pricing policy of 
cement seems to be the major hurdle in the 
growth of the industry. The operating profit 
plus interest to net assets ratio has been lower 
in cement industry when compared to all other 
industries according to    Reserve    Bank of    
India 

data. Similarly, operating profit plus interest 
to net sales have also been considerably 
reduced in the cement industry. 

The two products, that is, steel and 
coal have a certain relationship in 
their problems. One of the factors 
contributing to low production of steel is non-
availability of coal. The solution for coal 
availability lies in proper transportation by 
wagons, and better wagon management. The 
policy in wagon mangement should be equit-
able to both short and long distance 
consumers. The problem facing the cement 
industry is slightly different in nature, that of 
equitable return for investment which is 
necssary for the development of industry as a 
whole. There is also scope for better utilisa-
tion of existing cement production with 
greater planning in the distribution system. 
There are instances where cement from Uttar 
Pradesh, Madhya Pradesh and Andhra Pra-
desh have criss-crossed due to lack of 
planning in allotment. 

Sir, the Government should take note of all 
these factors into consideration and see that 
proper planning is made so that the wheels of 
industry are kept running and proper 
conditions created for the establishment of 
more and more industries, thereby creating 
greater employment potential and thus 
solving this vast problem at least fractionally. 

Here, I would like to mention about the 
concession announced by the Finance 
Minister in respect of capital gains tax, in the 
sale of urban land. First it was withdrawn at 
the stage of Budget proposals and it was 
again reintroduced in a different shape and 
form. In my opinion, this concession in its 
present form would only help the rich, but not 
the middle class people or commoners. The 
capital gains now derived out of the sale of 
assets are expected to be invested in the rural 
sector, in securities which are likely to be 
issued shortly.   This investment yields only 
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[Shri K. L. N. Prasad] seven and half 
per cent interest and that too for a period 
of seven years. This really does not help 
the middle-class people. I,t would only 
help the millionaires who are having 
plenty of money which they do not 
require every day. They can afford to 
invest in these bonds and they can wait 
for seven years to fourteen years. If a 
person who has a small house or a small 
plot of land sells his asset, he may get 
capital gains to the tune of Rs. 1 lakh or 
Rs. 2 lakhs. He will not invest this 
money in these securities and wait for 
seven years. It is a dead investment so far 
as he is concerned. This, in my opinion, 
will not help common people, but will 
help only millionaires. I think this 
requires reconsideration by the Finance 
Minister. 

Another matter that I wanted to 
mention is about the criticisms of which 
we have been reading of late in the 
newspapers about Air India, After all Air 
India is a public sector organisation and a 
prestigious organisation built up over 
years. We can certainly criticise them if 
they commit mistakes. I am not trying to 
shelter them. But criticisms should be 
healthy and based on facts and figures. 
The Public Undertakings Committee has 
criticised and censored some officials of 
Air India occupying high places. Who 
are these highly placed officials? They 
are our own brothers, our own people. I 
know some of them. They are very good 
people and are really an asset to this 
institution. We have invested about Rs. 
13,000' crores in public sector 
undertakings. And out of these public 
sector units, Air India is certainly one of 
the best organisations. It is a very well 
run organisation. In this context^ a few 
lakhs of rupees have been spent on enter-
tainment. Is it on the high side? Is it safe? 
You can always take action against them. 
There are ways and means of doing it. 
The Public Undertakings Committee is 
expected to go into the operations, into 
the working, of the units.   If I remem- 

ber rightly, in the recent past there was a 
big uproar about the maintenance of 
guest houses by some of the public 
undertakings. If they do not maintain 
guest houses, how can you expect 
officers who are given an allowance of 
Rs. 10 to Rs. 30, to stay in a city like 
Bombay, Calcutta, Madras or Delhi? It is 
humanly impossible. On the one side you 
expect them to maintain their dignity, on 
the other you do not want them, to 
maintain guest houses and give them at 
subsidised rates. What is this policy? We 
should lay down a policy. You say that 
the Air India has spent enormous 
amounts on entertainment. Well, if you 
talk of entertainment,  in Delhi itself... 

SHRI U. K. LAkBISHMANA GOWDA 
(Karnataka); The Public Accounts 
Committee is doing it in respect of every 
establishment. They are making such 
criticism and they are demoralising the 
organisations and their working. There is 
nobody to check the Public Accounts 
Committee. Once something is said by 
the PAC, this is taken as a gospel truth. 

SHRI K. L. N. PRASAD: What I 
would like to say is this. Healthy 
criticism we welcome. But in this case, 
when you go through the news-item, you 
feel bad about the whole thing. This 
organisation is earning a lot of money. 
Last year, if my information is correct, 
Air-India earned a profit of Rs. 30 to Rs. 
40 crores, in an economy like this. You 
compare the expenditure with that of any 
other in any other country. Do not take 
countries like America. Take any 
developing country. See how it compares 
with that. Do not be notional about it. 

Some time ago, J, think, a resolution 
was passed that in a Public undertaking 
the entertainment allowance should not 
exceed more than Rs. 2, I Objected to 
this... (Interruptions) How can it be 
possible? You cannot get even a cup of 
tea in a 5-star hostel for Rs. 2 it will cost 
at least  
 

. 5. These factors will have 
to be taken into considerations. 
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These highly placed officers are only ten or 
twelve in number. What is this amount of Rs. 
20—30 lakhs as compared to what I have just 
mentioned? If they go over to any foreign 
country, they can get as much as three times 
the salary which they are getting here. Should 
we allow this criticism? This is not correct. I 
am proud to say that most of the foreigners 
would prefer to travel by Air India. Some 
airlines are carrying only 40—50 per cent of 
their capacity, whereas Air-India is carrying 
almost 90 to 100 per cent load. This is 
because of the imag^ they have built. 
Therefore, I appeal to this' House that a 
proper view should be taken in this matter. 

Sir, in the ultimate analysis, the Budget is 
very disappointing. We have plenty of 
shortages—shortages of raw materials, 
shortage of so many items of livelihood and 
of daily consumption. Even oils We are im-
porting. Everything under the sun we are 
importing. At this rate, I do not think that our 
foreign exchange will last long. 

In the ultimate analysis, the Government 
has failed to maintain the price stability and 
failed to resolve the unemployment problem 
even partially Wherever you see, there are 
strikes and lockouts. Everywhere there is 
industrial unrest. The law and order situation 
is not properly maintained. We have seen 
what has happened in Jamshedpur. We have 
seen what has happened elsewhere. Inflation 
is increasing at a very great speed and the 
plight of j the farmer who is producir,. and is 
the backbone of our country, is deteriorating. 
Considering all these things, this Government 
has no right to remain in power even for a 
day. Thank you. 

GMGIPND—303   RS—4-9-79—400. 

THE VICE-CHAIRMAN (SHI SHYAM 
LAL YADAV); Yes, M Sahu. 

SHRI SANTOSH KUMAR SAHI 
(Orissa): Mr. Vice-Chairman, Si I am 
grateful to you though it is th fag-end of the 
day when you hav given me the opportunity 
to speal something on the Finance Bill. Sir 
this Budget Appropriation and tb Finance 
Bill relates to the fisca policies of the 
Government of Indis and determines the fate 
of millions of people of this country today. 

Sir, if we analyse the Finance Bill today, I 
would like to start from the last part. In the 
booklet that they have provided, the author of 
the Finance Bill and the Deputy Prime 
Minister, who is in charge of Finance, and 
who poses himself to be a rural economist, or 
economist with a new vision, has boasted 
that, he has tried to give new rural orientation 
to the Budget. Sir, I, humbly submit before 
you that this rural orientation is not new 
today These schemes have been taken from 
the Five Year Plans. If you would remember, 
the First Five Year Plan laid great stress on 
the increase in food production. 

TiHE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); Mr. Sahu, you may continue 
on Monday. 

 

The House then  adjourned 
at   two   minutes   past   six   of 

the  clock  till  eleven   of  the 
clock on Friday, the 4th May, 

1979. 


